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595 Municipal Asessment LEGISLATIVE COUNCIL.

power to Commissioners to compel Public
Officers to give evidence, provided such
Officers did not produce a certificate from
the authority to which they might be subor-
duate.

Mz. LEGEYT said, in deference to what
had failen from the Honorable and leamed
Member opposite (Mr. Peacock), he should
move, with the leave of the Council, to with-
draw the motion for the second reading of
the Bill, and would adopt, in preference,
tiie course suggested by him,

Agreed to.

Mr. ELIOTT also, with the leave of
the Council, withdrew hia amendment.

MOFUSSIL MUNICIPAL LAW.

Mg. LEGEYT moved that a communi-
cation received by him from the Goverhment
of Boinbay, on the suh{'ect of ssnitary reforms
in the Mofussil, be laid upon the table and
referred to the Select Committee on the
question of Mofussil Municipal Law.

Agreed to,

Moved by the same that a communication
received by him from the Goverment of
Bombay on the subject of making the Mum-
cipal Funds in the Mofussil available for
the support of Dispensanes, belakl vpon
the table and referred to the same Com-
miitee.

Agreed to.

TRANSPORTATION OF CONVICTS
(STRAITS SETTLEMENT),

Moved by the same that a’ further
communication received by him from the
Government of Bombay, be laid upon the
table and referred to the Select Committee
appmntﬂd to consider and report on the exist-
ing Law in the Straita Settlement regarding
the transporiation of Convicts,

Agreed to.

TAKING OF EVIDENCE BY THE LEGIS-
LATIVE COUNCIL.

Moved by thesame that the question of
enabling the Legislative Council to call for
evidence, be referred to a Select Committee
consisting of Mr. Grant, Mr. Peacock,
Mr. Elott, Sir Arthur Buller, and the

Mover.

Agreed o,
Mr. Peacock

( Madras) Bill, 59%

PIRATICAL VESSELS (STRAITS SRTTLE.
MENT),

MRr. PEACOCK moved that the B!
“ tp authorize the arrest and detention, within
the Ports of the Settlement of Prince of
Wales' [sland, Singapore, and Malacea, of
Junks or Native Vessels suspecied to be
plrahcal be referred to a Select Commities
consisting of the Chiel Justice, Mr. Alles,
and the Morver.

Agreed to.
ADJOURNMENT,

The Council then adjourned wntil the
1st of November, on the motion of the

Commander-in-Chief.

Saturday, November 1, 1856.

PRESENT ;

The Honorabla J. A. Dorin, Fice-Presidend,
Hon. 8ir J. W, Colvile, P. W. LeGeyt, Ex.,
Hon, B, Peacock, andd

E. Currie, Esq.

I}, Eliott, Esg.,

The Members assembled at the Maeeting

did not form the quorum required by ltw
for & Meeting of the Council for the purpose
of making Laws.

Saturday, November 8, 1856.

PRESENT :

The Honaorable J. A, Doria, Vice-Presiden!, in the
Chair,

Houn. Sir J. W. Colyile,
Hon. J. P. Grant,

Hon. B. Peacock,

0. Eliott, Esq.,

Tae CLERK presented the following

Petitions ;e

MUNICIPAL ASSESSMENT (MADRAS}

C. Allen, Esq.,
P. W LoGert, Esq..
E. Currie, Esq., and

A Petition of a Commitiee of Rate-payen
in Madras praying for the appointment in
that Town of a like number of Municipal
Commissioners as is proposed for the Tows
of Calcutta.

Mi. ELIOTT moved that the above
Petition be referred to the Select Committes
on the Bill * for appointing Municipal Com-
missioners, and for levying rates and taxes i
the Town of Madras.”

Agreed to,

Hon. Sir A. W, Buller.
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REGISTRATION OF BIRTHS.

A Petition of certain Inhabitants of Madras
praving for the passing of an Act for the

Remstration of Births,
Mr. ELIOTT moved that the above

Petition be printed.
Apreed to.

MUNICIPAL ASSESSMENT (GENERAL).

A Petition of the Bombay Association
concerning the Bill “ to comprise in one Act
the provisions necessary for the assessment
and colleciion of Municipal rates and taxes
in the Towns of Calcutta, Madras, and
Bombay, and the several stations of the Set-
tlement of Prince of Wales Island! Singa.

pore, and Malacca.”

Mr LeGEYT moved that the above
Tetition be referred to the Select Committee
on the Bill.

Apgreed to.

PETITION OF INHABITANTS OF AH-
MEDNUGGUR.

A Petition of certain Inhabitants of
A hmednuggur concerning the amendment of
the Post Office Act and of various other

laws end regulations.

Mui. LEGEYT moved that the above
Petiuon be printed.
Agreed to.

HINDOOQ FOLYGAMY,

A Petiion of Hindoo Inhabitanis of
Mvymensing praying for the abolition of
Hindoo Polygamy.

Mr. GRANT moved that the above
Petition be printed.

Agreed to.

ASSESSMENT (CAL-
CUTPPA).

MUNICIPAL

A Petition of Owners and Occupiers of
houses and lands in the Town of Calcutta
concerning the Bill “t comprise in one
Act the dpruvisiuns necessaty for the assess-
ment and collection of Municipal rates and
taxes in the Towns of Caleutta, Madras, and
Bombay, and the several Stations of the
Settiement of Prince of Wales’ Island, Singa-
pore, and Malacca, ” and the Bill ** for ap-
peinting Municipal Commissioners, and for
levying rates and taxes, in the Town of
Calcusin.” .

[Nov. §,
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{ Bengal) Bhil.
Mr. CURRIE moved that the above
Petition be referred to the Select Commutten
on the Bills.
Agreed to.

POLICE CHOWKEYDARS (BENGAL).

A Petition'of the British Indian Associa-
tion against the passing of the Bill “ o
make better provision for the appointment
and maintenance of Police Chowkeydars™in
Cities, Towns, Stations, Suburba, and Bazars,
in the Presidency of Fort Willam in
Bengal.”

Mr. CURRIE &aid, the Bill to which
this Petition referred had been settled in
Committee as far back as the 9th of August,
and, in the ordinary course, would have been
read a third time and passed on the follow-
ing Saturday. But, on an urgent representas
tion from these Petitioners and other Na-
tive Land-holders in Bengsl, he had post.
poned the third reading, and republished the
Bil, in order that they might have an

oppertunity of making any remarks which

they might think necessary on the-alterations
which had been made in the Bill by the
Select Committee, At the same time, he
had given notice that he shduld move the
third reading and passing of the Bill on the
first Meeting of the Council after the holi-
days. That Meeting had been fixed for
Saturday last, and the motion of which he
had given notice had been inserted in the
Orders of the Day ; but in consequence of
an insufficient attendance of Members, no
Council had been held. It was, he thought,
obvioualy the business of the Petitioners to
bring forward any remarks they thonght
necessary within the period thus specislly
allowed them, wbich was neasrly thres

months. But this Petition had been re-
ceived in the office only during. the present
week, after that period had elapsed, and

when, but for the wccident of a want of &
quorem of Members on the last day of
Meeting, the Bill would have become
Law,

Under these circumstances, no further
delay, he thought, could be allowed to.
occur in the passing of the Bill ; and if the
Petitioners were to be heard at all, it could
only be by having their Petition read at the.
Table. With the permission of the Couneil, .
he would move that the Petition. be read
accordingly.

Apreed to,

The Petition was then resd,
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UNCOVENANTED AGENCY
St. GEORGE).

The Clerk reported to the Council that
he had received from the Secretary to the
Government of India in the Home Depart-
ment, copies of two DraRl Acts proposed hy
the Governmeut of Fort St. George for the
purpose of giving legal effuct to the employ-
ment of Uncovenanted Agency under that
Presidency, tosether with a copy of the
Resolution of the Supreme Government
thereon.

Mg ELIOTT moved that the above
communication be printed.

Agreed to.

(FORT

JOINT-STOCK COMPANIES.

Me. PEACOCUK postponed his motion
{which stood in the Orders of the Day) for
the first reading of the Bill * for the incors
poration and regulation of joint-Steck Com-
pauies aud other Associations, with or
without limited liability of the Members
thereof.”

STRAITS' FERRIES,

Mg, ALLEN moved that the Bitl « for
regulating Fertiea in the Settlement of Prince
of Wales’ Island, Singapore, and Malacea”
be now read a second time,

The motion was carried and the Biil read
a secomd time.

POLICE CIIOWEEYDARS (BENGAL).

On the Ovder of the Day being read for
the third reading of the Bill * to make beuer
provision for the nEpuintment and maintenance
of Police Chowkeydars in Cities, "L'owns,
Stations, Suburbs, and Bazars, in the Presi-
dency of Fort William in Bengal™.—

Me CURRIE said, before this Bill was
read a third time, he shoold move for its

recommitment for the purpose of making a |

few inconsiderable aiterations,

With respect to the Petition which had
been read to-day, he had only to observe
that the Bill had been re-published in order
that the Petitioners might have an opportu-
mty of making remarks upen the alters-
tons which had been made in it by the
Select Committee. But the Petition did
not touch upon those alterations. It only
contained objections to the principle of the
Ball, which, he conceived, was no longer an
open question, Remarks to the same effect
had been made in a former Petition, He

did oot thivk it neumbent on him, there-

LEGISELATIYE OOUNCIL.
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fore, to take any notice of those remarke
But he would just observe that what the
Petitioners had said about the ancient insti-
tution of the village watch was quite oy of
place. T'his was a Bill for the appointment of
Chowkeydars in Towns and Bazars, ar did
not at all interfere, or, if at ell, in a depree
quite insignificant, with the institution i
which the Petitioners referred.

‘The Bill was then re-committed.

Mg, CURRIE said, the FPreamble way
as follows:—

“ Whereas it is expedient to make better pro-
vision for the appolotment and maintenance uf
Police Chowkeydars in Cities, Towns, Stations,
Suburbe, and Bazars in the Presideney of Ford
William in  Bengsl, beyond the loeal limits of
Her Mn.}jesl.j’n Suopreme Court, it is enacted
fullows ;™

There was nothing in the enacting Cinvses
to the effect of the restriction contained i
the Preamble ; and if the words to which
he alluded were to stand, they ought to be
repeated in Section Il. But he thought
that it would Le better to leave them out of
the Preamble, and introduce a new Section
at the end of the Bill, expressly excludiny
Calcutta from the operation of the Act. Un
the anderstanding that this course wonld
not be objected to, he should not move the
addition 10 Section II, which would other-
wise be necessary, According to the Stand-
ing Orders, the proposed alteration in the
Preamble could not be moved il the
amendments of the enacting Clauses had been
disposed of,

On the motion of Mr, Currie, a verbal
amendment was made in Section 111,

Section XX XVII said :—

The Tax-Darogahs appointed under this
Act, shall be employed exclusively in the duties
hercinafier Jescribed, They shull be respon-
sible to thu Muyistrate ond subject only to b
orders,

Mr. CURRIE said that this Section,
as it stood, was inconsistent with other paris
of the Bill, for Section XXXI1V assizued
to the I'ax Darogair the duty of assisting the
Punchayet in prepaning the rate, which was
not amongst the duties afterwards described,
Ii the Section were to stand, it must be
altered ; but he thought it unnecessary, and
should move that it be omitted.

Agreed to,

Mu. CURRIE said, it had been point-
ed out to lim that the Bill contained no
distinct provision authorizing Mayistrates
to dismiss Chowkeydars who were found

incflicient or negligent, and the words of
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Section L Y1 misht possibly be held to restnict
them from doing so. That Section said :—
Any Chowkeydar and any Jemadar or
Ipspector appointed under this Act, who is
convicted of neglect of duty or miseconduct,
shall be liable to Gine to an extent not exceed-
ing half a month’s wages, or to bs suspended
or dismissed from his situation, or to imprison-
ment for any period not exceeding six montha.
1t might be inferred from this that a con-
viction was necessary before a Magstrate
could dismiss an inefficient or negligent offi-
cer, He (Mr. Currie), therefore, proposed
to insert a Section similar to one which had
been introduced into the Calcutia Police Act.
But before doing s0, he should move that the
words * or 1o be suspended or dismissed from
his situation” be onutted from thiz Section,
Agreed to.
Me. CURRIE then moved that the
following new Section be introduced after
Section LYI :(—

“ The Magistrate may suspend or dismiss
any . ,
he shall thinh romiss or negligent in.the dis.
charge of his daty, or otherwise unfi¢ for the

b

same.
Agreed to,
Mg CURRIE moved that, after See-
ton LIX, the following new Section be
inserted —

« Nothing contained in this Act ghall extend |

to the Town of Calcutia.”

Apreed to,

Mir. CURRIE moved that the words
“ beyond the local limits of Her Majesty's
Supreme Court” be omitied from the
Preamble. :

Agreed to.
The Council having resumed, the Bill

was reported.

Mg, CURRIE moved that the Bill be
now read a third time and paased.

The motion was carned, and the Bill read

a third time.
ABRKAREE REVENTE (BENGAL)

Mr. CURRIE ned his motion
(which steod in the Orders of the Day) for
the third reading of the Bill ¢ to consolidate
and amend the Law relating to the Abkaree
revenii¢ in the Presidency of Fort William

in Bengal.”

LANDS FOR PUBLIC WORKS AND NA. |

TIVE PASSENGER SHIFPS,

Me. ALLEN moved that two papers
which he had received from the Govemor

[Nov. 15,
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{ Trespass) Bill.
of the Straits’ Settlement containing remarks
on the Bill “for the acquisition of land for
rublic pueposes,” and the Bill * for the regu-
ation of Native Passenger Ships,” be several-
ly referred wo the Select Committees on those
Bills.
Agreed to.

_ STRAITS' PERRIES.

I‘ Mgr. ALLEN moved that the Bill ¢ for

regulating Ferries in the Settlement of
Prince of Wales' Island, Singapore, and
Malecca™ be referred to a Select Commitiee
consisting of Mr. LeGGeyt, Mr. Cuarrie, and

officer appointed under this Act whom

the Mover.

Agreed to,
MESSEN GER.

Mg. CURRIE moved that Mr. Grant
be requested to take the Bill * to make better
provision for the appoittment and mainte-
nance of Police Chowkeydars in Cities,
Towns, Stations, Suburbs, and Bazars in
the Presidency of Fort William in Bengal”
to the Governor (zeneral for his assent,

Agreed to.

The Couneil adjourned.

——r

Saturday, November 15, 1856,

PRESENT :

The Honorable J, A, Dorin, Vice.President, in the

LUhair.

Hon. 8ir J. W, Colvile, D, Eliott, Esq.,
Hon. J. P, Grant, P, W, LeGeyt, Eaq,,

Hon, B. Pencock, E, Curris, Esq,, and
C, Allen, E2q,, Hon, Sir Arthur Buller,

Tax CLERK presented to the Couneil
the following Petitions :—

POLICE CHOWEEYDARS (BENGAL).

A Pettion of certain Zemindars, Pro-
prietors of landed estates, and other land-
owners of Bengal against the passing of the
Bill “to ma.Ee better prowision for the
appointment andd maintenance of Police
Chowkeydars in Cities, ‘T'owna, Stations,
Suburbs, and Bazars in the Presidency of
Fort William in Bengal,”

CATTLE TRESPASS.

A Petvon of the British Indian Associa-
tion against the Bill *“relating w0 trespasses

by Catile.”





